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- ORDER DT. 7.12,2001.

applicant,who is the wife of late
Abdul Karar Khan working as 3,T.M. ,C&K
Department,Khurda read has filed the present
O.a . challenging the erder under annexure-7 by
virtue of which her application fer compassicnate
appointment for her majer son has bDeenrejected
py the Department, The main ground of challenge
is that the impugned order is not a speaking
order and all the aspects relating to compassionate
appeintment hage not been taken inte consideration
puring the course of hearing, Mr. Tripathy,
learned counsel for the apglicant submitted
that now the son of the applicant who has
attained majority will file a fresh deteiled
application for compassionate appointment and
in case a direction is issued to the Department-
al Respondents fer considerationof the same then
he shall have no other grievance.Heam shri B.S.
Tripathy, learned Counsel for the Applicant and
Shri Mishra,learned standing counsel for the
Respondents.In view Oof the submissions made by
the learned couns:cl for beth sides, without
expressing any opinicn on the merits of this
case, liberty is given to the applicant/her
major son to file a detailed representaticn
highlightihng all their grievances before the
authorities within two weeks from today and in
case such a representation is filed then the

Respondents are directed to consider m_

and dispose of the same in
o =4 '
accordance with lLaw within a peried of two months

fhercafter and communicate the result theredn
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with the aooOve ooservations and di recticns,

the Orpiginal application is disposed of.
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